
JUNE 20. 

17.04 hrs. 

'REHABILITATION OF DISPLACED 
PERSONS IN WEST BENGAL 

Shrimati Renu Chakravartty (Bar-
rackpore): Mr. Chairman, I want to 
raise a discussion on the points aris-
ing out of the answer given on the 
27th April, 1962 to Starred Question 
No. 262 regarding rehabilitation of 
.displaced persons On West Bengal. 

This discussion has arisen at a very 
appropriate time because, you know, 
the situation in Pakistan and the suf-
ferings of the minority community 
has reached a breaking point. I would 
like to divide this question into two 
parts: the question of succour to the 
new migrants and the second will be 
the problem of the old migrants. 

The Minister of Works, Housing 
and Supply (Shri Mehr Chand 
Khanna): Sir, on a point of order. I 
have no objection to the hon. Member 
referring to the new migrants but if 
I may draw your attention to the 
question which was tabled and the 
answer given as also the notes sup-
plied by the hon. Member herself, 
there is no mention about the new 
migrants at all. I will requfO'st her 
that she should confine herself only 
to the residuary problem as it is in 
the State Of West Bengal today. 

Shrlmatl Renu Chakravartty: My 
. question was a general question re· 
garding the rehabilitation of refugees 
in West Bengal. The question is also 
whether funds have been allocated 
for refugee rehabilitation. That itself 
is a very general qucstion,-whether 
funds are made available for refugee 
rehabilitation, Of those refugees who 
are coming in as a result of the 
squeezing out policy of Pakistan. That 
poInt has to be taken up in a general 
WIly. 
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My second question was whether it 
is a fact that the State Government 
docs not agree to the suggestion to 
wind up the Union Rehabilitation 
Ministry. Naturally, the consequences 
of this have to be seen. The last 
question was, whether the assessment 
of the residual problem has been 
completed. Therefore, I plead that I 
bave got a right to raise this question 
of succour to new migrants. In every 
debate on refugees and refugee re-
habilitation, this question of new 
migrants and the policy regarding 
them have been raised and answel'l! 
have been given by the hon. Minister 
himself. Therefore, the question of 
fresh migrants and the policy regard-
ing further migrants--both the!~ 

things--have to be taken up. 

Mr. Chairman: The question has 10 
be precise and definite. 

Shrimatl Renu Chakravartiy: It i~ 

very definite. 

Mr. Chairman: If it is not precise, 
Of course, the half-an-hour discussion 
cannot be carried on. 

Shrimatl Renu Chakravartt,-: It is 
very precise, for the precise reason 
that 

Mr. Chairman: I regret I do not 
agree. She may confine her points 
to that part whiCh is relevant and 
brief. 

Shrimati Renu Chakravartty: I do 
not know what you are ruling out. 
The point is that the question of re-
fugees of West Bengal. 

Mr. Chairman: I am sorry, she 
cannot refer to all those things. 

Shrimatl Renu Chakravarlty: Then, 
will ask you humbly, what you are 

ruling out. The refugees who are 
coming in today number about three 
to four thousand, they have been 
squeezed out Of East Pakistan as a 
result of the Rajshahi riots. Shall we 
discuss it or shall we not discuss It? 
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Mr. Chairman: That is the refugee 
problem but the han. Member's point 
must be precise. 

SOOmati Renu Chakravartty: Then 
what can we say here? (lntermplion) 

Shri H P. Chatterjee <Nabadwip): 
This is e~ading responsibility. 

Shri H. N. Mukerjee (Calcutta 
Oentral): It is the business of the 
Rehabilitation Minister, when a mat-
ter like this is discussd on a special 
motion, to come prepared to answer 
any points which are raised. It is 
not his business to evade the subject 
of this discussion. 

Shri Mehr Chand Khanna: May 
submit that I am not evading any-
thing at all? This question was raised 
in Parliament and I replied to it 
fully. My only regret is that the 
hon. Member who has raised this 
question today-I am not referring to 
8hri H. N. Mukerjee-was not even 
present in the House that day. I may 
submit for your information the 
points thnt have been raised. Firstly, 
"vngue, dilatory statement regarding 
the refugee problem," etc. The reply 
was given a year ngo, when .he 
question was being discussed. This 
question of new migrants' has arisen 
only very recently. Then the question 
is about the completion of assessment 
in the eastern zone. There was a clear 
assessment of the residual problem, 
and that was made one year ago, and 
there was the question of the closure 
of the Branch Secretariat in Calcutta. 

I repeat that I have nO objection to 
it. I am not evading the issue. But, 
if it is your ruling that we should 
also discuss the question of new mlg-
Tants, I have no objection. (Inter-
ruptions) I am not yielding. I have 
made a clear statement before the 
House. I would submit that today 
the discussion is to be confinE'd only 
to the question arising out of my re-
plies that were given by me On that 
particular day. 

Shri H. P. Chatterjee: On a point of 
oooer, Sir, I submit that refugees 
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are refugees. There is no mention 
tha t we should discuss the question of 
refugees who have come in only up 
to a particular time and so on. Those 
who are stilI coming are also refu-
gees, and their question must also be 
taken up. There is nothing for which 
the hon. Minister should take objec-
tion. Where is the reason for him to 
say that they are not refugees? They 
are also Tefugees. So, rehabilitation 
of refugees means the rehabilitation 
also of the refugees who have now 
come. 

Shri H. N. Mukerjee: I beg of you 
to remember the responsibility of 
this Parliament. The country at large 
knows that the people who are now 
being squeezed out of Pakistan are 
refugees, whether you call them re-
fugees or not. So, if the Government 
takes this kind of legalistic attitude 
in order to blur out discu5sion and 
action to follow thl' discussion, we 
ought to know where we stand. 

SOO Priya Gupta (Katihar): On • 
point of clarification. I want to know 
whether the words "rehabilitation" 
and "refugees" have been deleted 
from the pages of the dictionary. If 
they are there-they are there-and 
if they have got a meaning, they have 
got a permanent meaning all the 
time. The refugees are part of the 
nation, and when they become re-
fugees, they can be rehabilitated all 
the time, according to the circumstan-
ces whiCh are created. If the circumst-
ances change in East Pakistan, caus-
ing a fresh refugee-flow into India, as 
per the agreement and as per the 
commitment, which is a national com-
mitment the refugees must be given 
some pr~tection. In the case Of the 
refugees, the hon. Minister must not 
feel that because the Ministry has 
been wound up the entire question 
is wound up! This problem is pre-
sent in the country. Because it was 
a ltig problem-a bigger quantum_ 
separate Minister was there, and the 
problem has been looked after by 
him. He should not deny it. My 
point, by way of explanation, is that 
the problem of refugees can arise at 
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any time--even today, tomorrow or 
the day after. It will not come by 
Jlotice. Any time, accol'ding to tht! 
circumstances ouuide India, it will 
come. The circumstances will cause 
the refugees to come in. It is a correct 
thing that thc refugees must bc given 
fresh relaxation of certificates and 
the students must be given relaxation 
for admission to the universities. 
That cannot be denied by the Minis-
ter. 

Mr. Chairman: Every que,tion has 
to be precis{' and definite. If a ques-
tion requires some further explana-
tion and some further addition, that 
question is not precise and definite. 

Shri H. P. Chatterjee: This is not 
a question; this is a discussion. 

Mr. Chairman: This can arise only 
i.a respect of questions which are 
pr.ecise and definite, to which a pre-
cise a.nswer has not been given. If a 
precise answer has been already 
given, there can be no discussion 
.... hidh can arise on that point. 

8Jldmatl. IlIenu Chakravartty: This 
liB a very precise question. Today the 
Wst Bengal Chief M.iJrister himself 
haB writ1ieD. on tms point, mz., one of 
the points which Ibas ariS'l!ll ·out Of the 
whabHoitation ~f refugees in West 
Bengal is the question of new mig-
rants. 

SlID Prl),1l Gl$ta: I want a clarift-
-cation Gf the word 'precise'. Does it 
refer to the n'llmber of words? The 
idea remaming the same, it can be 
expressed in 100 words or 10 words. 

Mr. CIu.innaa: 'Precise' means pre-
cise in language, which can convey 
O1'I1y one idea. 

Shrl Priya Gupta: According to 
my knoweldge of the language the 
idea is the same. 

'ShrbDatl Renuka Kay: Before you 
give your ruting, may I point out 
that the residuary problem grows 
and you cannot 1!ebar. a discussion on 
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a growing problem? What is the re-
siduary problem? This is a growinc 
problem. It more refugees come, 
you cannot say that the residuary 
problem was finished in 1949 or 195Q 
or 1961. This is growing. 

Mr. Chainnan: It can be discussed 
in other ways at other times. It can-
not be discussed in a half-haul' dis-
cussion. (Interruptions). 

Shrimati Renu Chakravartty: Thi~ 
is a v('ry specific question. By raising 
this point, the Minister has shown his 
unsympathetic attitude to this whol,. 
question of the squeezing out of re-
fugees. 

Shri H. p. Chatterjee: He says he 
is himself a refugee. He is a kala-
pahur, I say. Having become a Mm-
ister, he is disowning the refugees. 

Shrimati Renu Chakravartty: As 
my friend, the han. Minister has al-
ways been wanting us to understand, 
in the eastern region~ there is always 
an indefinite population Of refugees 
and a constant influx coming into 
West Bengal. Actually, they have 
been coming at times in trickles or 
sometimes ion big floods. This is one 
of the special problems in the East. 
We have had the Berubari refugees. 
We did not know what to do with 
them. Now we have these refugees 
of Rajshahi who have come. So, this 
is definitely a Part ·of th.e question of 
the residuary Jll10blem of rehabilita-
tion of ·refugees. 

I want to raise the question of the 
Darjeeling meeting in 1957, which 
laid down a policy regarding this 
question of deadline for refugee re-
habilitation. Therefore, it is a specific 
question. There are two types of 
refugees-those who are recognised 
by Govern.ment and those who are 
n~t recognised by Government. I 
want to raise both pOints. Are you 
ruHng that refugees are only those 
that are recognised by Government 
or are yOU recognising the question 
of refugees ~'O lire refugees, but 
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who are not recognised by the Gov-
ernment· 

Mr. Chairman: I am only going 
by the wording of the question and 
nothing more. 

Shri H. P. Chatterjee: There is no 
bar in the question. 

Mr. Chairman: It is not my busi-
ness to include other things. 

Shrimati Reno Chakravartty: 
Please tel! me on which point it is 
to be barred. For 15 minutes we 
have been discusing wheher this can 
be discmsed. (Interruptions). 

Shri Priya Gupta: Arc we to go to 
the Prime Minister of the United 
Kingdom'? To whom arc we to go? 

Mr. Chainnan: That is for you to 
fj'nd out. 

Shri Sinhasan Singh (Gorakhpur): 
The objection raised by the Minister 
is not tenable, The half-hour discus-
,ion was admitted because of certain 
vague replies given by the Minister. 
Once having admitted this problem 
to be discussed, it is open to the hon, 
Member to refer to the whole refugee 
problem. The wording here is: "re-
habilitation of refugees". Only the 
word "refugees' is there. The hon. 
Minisll'r could have raised an objec-
tion earlier and not admitted this dis-
cussion at all. Once you have admit-
ted it, I think Members should be 
allowed to say whether proper re-
habilitation lS going on or not and 
he has to reply to the points raised. 

Mr. Chairman: The probelm of 
refugees has been there from 1948. 1 
do not think the problem of all the' 
refugees can be covered under th if 
·discussion. 

'lr fsn:r ~: ;rRifTlf ;f'Jl'T ~'U 
tf~ ~~~I 

'lr ~ ~pt "'.~T : .q ilg<r If V at 
q-TmrT ~ I ;rr;:r;rTlf ~~ rrq ~ I it 'tif[ 
i l 

May I SUbmit, Sir, that we had an 
eight-hour discussion on the Demands 
for Grants relating to this Ministry 
in this very House and during that 
periOd we covered the entire ground 
about the refugees who are there, 
the new ones that arc coming and 
the policies of the Government a> 
adumbrated and which I stated on 
the floor of this House with regard 
to the new migrants. What I was 
trying to submit before the House 
was-I am not shirking or evading 
the issue; I made a statement bofore 
and I am prepared to make a statp.-
ment again-that if we are to take 
the question into consideration which 
I answered, the replies that I gave 
and the points that arise from tho~~ 

replies, though no supplementaries 
were asked on that dav because the 
question was never rea~hed, we have 
to deal with the refugees who are in 
the State of West Bengal and who 
have been there. About them the 
rcsideuary problem was discus~ed 

more than a year ago, which the hon. 
Member says has been vague and I 
have not been very specific. But if 
it is the intention of the House that 
they should also refer to the new 
migrants I have no objection. 

Shri Priya Gupta: Does not he 
feel himself? 

Shri Mehr Chand Khanna: I still 
hold and maintain that this question 
is specific, the reply was specific and 
the points arising out of the reply 
have nothing to do with the new 
migrants who are coming. 

Shri n. P. Chatterjee: Why does he 
bring in new migrants? 

Shri Mehr Chand Khanna: If it i. 
the wish of the House that the 
question of new migrants should also 
be raised, I have no objection. 

Shri Priya Gupta: That is all right. 

Shrimati Renu Chakravartty: Sir, it 
is noW 5.20 and I hope you will take 
this into account. 

An Hon. Member: No. 
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Shrimati Renu Chakravartty: Sir, 

those hon. Members who are not 
willing to stay can always leave. Sir, 
the whole country is looking at this 
House. When today we are discus·· 
sing the residuary problem of the 
refugees in West Bengal, we have to 
include those refugees who have 
come in during the last few days 
because of the terror in Rajashahi. 
We have got to take them into consi_ 
deration. They are refugees. There 
are refugees who are refugee~ 

alright but Government refers to 
recognise them and there are refugees 
who are recognised as such by the 
Government. There are these two 
categories. 

Now, we cannot put the entire 
burden on these unfortunate people 
by denying them help. Arc they 
responsible for what is happening, 
for the squeezing out policy of Pakis-
tan and are we going to wreak 
vengeance on those refugl'es who are 
coming across or arc we going ~ ~ 

help them? Our Government har. 
not been able to implement th,· 
Liaquat Ali-Nehru Agreement by 
which there was to be free coming 
and going between the two countries 
of East Pakistan and Wl'st Bengal. 
After that, we find today that the 
borders are being closed and repres-
sion is taking place. Thousands, not 
hundreds as the Prime Minister said. 
of refugees have come over the 
border, there to four thousand 
is the figures, I think, that I 
read today. They have come over tJ 
MaIda from Rajashahi and Nachole 
area. They are the Santhals, agri-
cultural labourers who are the most 
oppressed and suppressed. The 
situation in Pakistan is such that peo-
ple are not 'able to stay there. It is not 
only a question when there are riots. 
but even normally under Ayub- shahi 
they are being squeezed out. Our 
Government has said in December 
1957, that for future fresh migrants 
should not be entitled to receive 
relief or rehabilitation assistance. The 
first thing that they have to do is to 
get migration certificates. The Union 

in West Bengal 
Board President in Pakistan or who-
ever is the appropriate authority of 
the village should certify that the 
intending migrant has paid his entirle 
dues. He will never get it from the 
local Union Board President. Then 
he will have to go to Dacca and apply 
for a migration certificate. Then 
only, if they so will and our Govern .. 
ment also agrees, migration certi-
ficates are issued. The hon. Minister 
has quoted the speech which he made 
here during the budget debate. 
Regarding the Beru Bari refugees he 
said: 

"WI' must be very sure that the~ 
have proper migration certificates." 

That is thl' main point he hd, 
underlined. I say that in the situ-
ation in Pakistan, as it is at present, 
it is not possible for the refugees to 
bring pOper migration certificates. WI 
have to under:tand that it is the 
refugees on whose almost ruin and 
poverty we have built this edific r, 

of free India, and that is why many of 
our friends on the other side, who 
call themselves refugees, arc Ministers. 
Are we not going to do something to', 
alleviate the sufferings of those 
refugees who are crossing into OUi' 
territory every day? This is one of 
the points on which I would like tf) 
ask the hon. Minister for a categorical 
answer. 

When we discussed the residuary 
problem I believe a question was 
asked whether Government is pre-
pared to render the refugees all help. 
In this connection, I want to state 
that the statement which the Prime 
Minister made the other day has 
created very bad feelings, at least in 
our part of the country, where it is 
felt that his answer has been un-
sympathetic to the refugees who have 
undergone terrible sufferings in 
East Pakistan and who are crossing 
over to the Indian side. I would 
like the Prime Minister to make it 
quite clear that the people of India 
welcome them. and that is why they 
come to India, crossing over th", 
borders, because of the squeezing 
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policy of Pakistan. We have to give 
them every succour and help, because 
that is the pledge that we made to 
them in 1947 when we accepted the 
partition of the country. 

When we are glvmg thousands and 
thousands, almost lakhs, of rupees to 
the Tibetan refugees, why not give 
some help to these poor refugees from 
East Pakistan? Go and see where 
the Tibetan refugees are living if! 

Manali and other places and how. 
They are lazy people who do not do 
any work and yet lakhs of rupee~ 
are given to them, whereas we refuse 
to give succour and help to our own 
refugees, our own Kith and Kin. I 
am sure this House would be one 
with me in saying that those whn 
are today under the iron heel of 
Ayub Khan and his dictatorial ru]" 
will have to given evpry succour. I 
ask that this Government may mak< 
a statement that migration certificate, 
need not be insisted upon from them 
to get help and rehabilitation benefits. 
Now, in migration certificates thev 
have to sign that thpy will not get ;, 
penny of help or rehabilitation bene-
fit and unless they do that certificates 
are not signed. Why? If we have got 
our freedom, if we haw' got our 
Government, if we have got OUt· 
Ministers, it is because of their sacri-
fice. Why should we ask them tv 
sign such a demeaning thing? This 
is a point which I want to emphasize 
again and again. 

Only the other day I was reading 
reports of people who have come 
across with babies in their arms, 
with no belongings of their own, 
sometimes almost crawling to cross 
the border, and when they come here 
we do not give them any assistance. 
The West Bengal Government is 
already cringing to the Central Gov-
ernment to give it permission to 
extend the benefits of rehabilitation to 
those refugees. That is why I say 
this is one of the important points 
we have to discuss as far as the East 
Pakistan refugees are concerned. We 
have not received even a single penny 

West Bengal 
as compensation in the East as the 
West Pakistan brothers have received. 
We have not grudged that because 
we have always been told that the 
East Pakistan border is an ope" 
border where we can come and gll. 
We know only too well that we 
cannot come and go. We have seen 
only recently how our refuget:~ 

hrothprs and sisters have been short 
down dead. If that is the situatior:, 
may I ask the Government, why 
insist that the refugees must bring 
their migration certificates, .they must 
be signed, failing which they will 
not get any rehabilitation benefits?' 
This is one of the most important points 
which I want to raise in this discus-
sion, which could not be covered in 
the earlier discussion on the Demand 
for grants relating to this Ministry. 
Therefore, this is one point. 

An Han. Member: Your time is up 

Shrirnati Renu Chakravartty: Thos'! 
han. Members who feel rather apathe-
tic to hear that thousands of our 
brothl'rs, sisters and mothers are 
suff('ring, they can certainly go out. 

I now come to anothcl' important 
mater which, tht' han. Minister has 
stated, as a matter of the old refuge-
es. One year ago--he has not 
mentioned it in his budget speech 
this year-he has assured us in th!s 
House when he was replying to the 
debate by saying that they have 
asked the West Bengal Government to 
assess the problem and let them have 
the IdetaiJs. He also said that they are 
asking the West Bengal Government 
for a little more information and 
added: 

"I propose to discuss the problem 
about the partially rehabilitated 
refugees in West Bengal with the 
Chief Minister. I want to go to 
them because I have to prove my 
bona fides to this House." 

Then he said: 

"I wish to assure this House that 
in the next month or two I will ba 
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in a position to finalise the residuar.>' 
problem in West Bengal, after con_ 
sultation at the highest level in 
West Bengal. that is, the Chief 
Minister of West Bengal." 

Now, after one full year, what is 
it that he replies to me? He tells us 
that the final assessment in respect of 
West Bengal has not been made SU 

far. Why has it not been made? You 
have closed down the Union Rehabi-
litation Ministry's offlce in Calcutta. 
You have wound up the Ministn' 
here and have put a cell under the 
Ministry of Works, - Housing and 
Supply. Now you tell us that the 
final assessment in respect of West 
Bengal has not been made so far? 
No adequate answer has been given ill 
the Budget debate. I have gone 
through the Budget debate. Aro. 
adequate answer has not bc('n given 
to this. 

If we arc to take this question 
about the residuary problem of those 
who have been here from 1948, 194~. 

1950 and onwards, I would like to say 
that th!' main question still remaim 
completely unreserved. As far as 
the West Bengal Government is con-
cerned, I find that they have stated 
that about 70 per cent of the refugee:, 
have remained un-rehabilitated, Our 
hon. Minister has not accepted th is 
position, but I can say that this i3 
the reality. Only 10 or 20 per cent 
have really been fully rehabilitated, 
the rest have not been rehabilitated. 

Let me take up one by one the 
question of the bulk of thos(' who 
have b!'en in the camps. Regarding 
the camp refugees, actually the camp 
refugees have just been eliminated 
·on paper. The camps have been 
closed down. They have been given 
a bad name by saying that they do 
not want to work and that they only 
want doles; so, they closed down th~ 
1.he camps. What happened after the 
camps were closed down? Two 
months' noticp was given. Doles 
were stopped. Were they beggars 

in West Bengal 
wanting doles? No, Sir, They did not 
go to Dandakaranya. They were 
told, "Either you go to Dandakaranyll 
or you do not get anything at all," 
I came to the hon. Minister and tol:l 
him that there were many who were 
partially rehabilitated and they did 
not want to be uprooted again and 
sent to DandakaI1anya; so, why did we 
not help them? He said, "Yes I will 
have the matter looked into and 
assessed," 

There was the' question of those 
who were agriculturists. There was 
a question of those who were the 
non-agriculturists. As far as the 
agriculturists were concerned, they 
all had to go to Dandakaranya. What 
happencd to those who did not go? The 
camps were closed down and we were 
told that there were no more people 
in the camps. Even today, right ill 
those very areas, around those camps 
and inside those barracks people are 
staying. They arc staying because 
they have been partially rehabilita-
ted. They arc halLstarved but in 
spite of it, they are trying to livp. 
The urge for life is there. They could 
have lived a little better if a little 
more help would have been forthcom-
ing from the Government. 

About the bainanama scheme the 
hon. Minister told this House, "r 
have net left a single bainan(~ma 
s('heme unattended. But have they 
made any effort for finding out from 
camp to camp as to how many baina-
nama .. have been made, haw many 
have been submitted to the of'I1cers 
and how many have been able 
to get their loans and lands? 
No, Sir, no such assessment has 
been made. Again and again we 
have sent copies of individual cas~g 
but nothing much has been done, If 
only the bainanama scheme could 
have been kept open, you woulli 
have found in spite of the propa-
ganda about the saturation point 
having been reached in West Bengal, 
so many of our refugees would have 
been rehabilitated. There is so much 
red tape and corruption in this whole 
gumut of Government maclJlnery 
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that it has not been possible for us 
to get these bainanama schemes to 
yield results. 

As far as the non-agriculturists arc 
concerned, what is happening? They 
a.re not entitled to go to Danda-
karanya, but now we find that even 
their doles have been stopped. Camps 
have been completely eliminated and 
closed down. There are no more 
house-building loans, contributory 
house_building loans and land pur-
chase loans. All these have been 
stopped. Yet, when we say that 
these are the cases of 1947 and 1948, 
we are told that these will be attend-
ed to as the residuary problem. But 
what is the extent of this residuary 
problem? When we ask them to lay 
a copy of it on the Table of the House 
they say that the residuary proplerr 
has not been assessed. Then how and 
on what basis did you close down the 
camps in which they lived and refus.: 
them succor? 

There is the question of the squat-
ters' colonies. Out of 137 squatters' 
colonies, 102 have been recognised 
fully and t<:n partially. I am told in 
answer to a question of mine that 
development work has started in 27. 
It is unparliamentary to use the word 
'lie', therefore I say that this is an 
absolutely incorrect statement. It is 
something that I cannot understan:l 
as to how such an answer could b'_ 
given. One of the largest number of 
squatters' colonies are in my consti-
tuency and I know that not in a 
single one has there been develop-
ment work. I was looking at one of 
the charts which have been sent 
from West Bengal over here. Money 
has been taken from the Central 
Government and in the areas, de 
you know, not an inch of mud has 
been thrown and not a road has bee Y 

constructed. Yet, we are told that 
this i~ used in development! 

Mr. Chairman: 
t . Il 
Ime\~ up. 

The han. Member's 

slliiaau Rena Chakravartty: Sir, 
YOU have given me only ten minutes. 

114l(Ai) IBD-IO. 

On the question of squatters' colo-
nies I say it is very necessRry for a 
proper assessment to be made. In the 
Estimates Committee we asked that the 
Central Rehabilitation Ministry is not 
only a money-distribuiing moehinery 
but they have to sec that what they 
give is actually being expended, and 
yet such a machinery has not been 
drawn up. And we are now told, 
"What can we do? We c'tn only func-
tion by getting the :'eports, and act as 
a PQ5t office, from the West BCIlilal 
Government". Regarding squattl'rs' 
colonies I think it is hi~h lime that we 
know the plotting of the household 
areas, what is the Rcheme how many 
roads haVe been built, and !low many 
legal documents have ueen given to 
the refugees. We af;! told that docu-
ments have been given. Do you know, 
Sir, that these arc :lOt legal docume~lts 
at all? This is only" way to cheat 
the people. The wilole question of 
squatters' colonies should have lJl'"n 
assessed. 

There are others who have come 
after the deadlinc of 1950 in thoRe 
squatters' colonies; t'ley are !Ill in ('Ii-
girble, although they are bona fide 
rcfugees; but becau~e they get up their 
colonies after the nea(lIine of 1950 they 
cannot be rehabilitated and regularis-
ed. They have received no loans. In 
squatters' colonies you cannot get any 
loan; you cannot get a house-building 
loan or any other loan. 

Let me come to the question of Mus-
lim migrants. That question was rais-
ed during the debate. I want to say 
that there has been no asseRsmcnt of 
this question. 

Mr. Chairman: The han. Member 
may please remember that this whole 
discussion is only for half an hour. 

ShrimaU Renu ChakraVI!rUYI What 
am I to do? I have spoken only for 
twelVe minutes. 

Mr. Chairman: I have given the 
han. Member five minutes more. The 
Minister has to reply. 
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Sbr.imaU Benu C.b.aIua.vartty: I have 
,spQken ~y for twelve minutes. 

Mr. Chairman: l!'ifteen. 

ShrImati Renu Chakravartty: If 
this is the attitude of the HOU3e it is 
better that we tell the refugees that we are not interested in them. 

Shri H. P. Chaterjee: Is this Par-
liament? Is this the :argest demo-
cracy? 

Mr. Chairman: There is democracy. 

I will give the han. Member three 
JIIOre minutes. 

Shrimati Renu Chakraval·tty: I will 
take only three more minut,.,s because 
I find that Members specially some 
from other States, in'the opposite side 
feel that they can bring about emo-
tional integration in this manner! 

Some HOD. Memb.,rs: Not at all. 

Mr. Chairman: Please go on. 

Shrimati Renu Chakr,olVadty: On 
this question of Muslim houses an 
answer has been given by tne hon. 
Minister, and I presume it has bpen 
sent from the West Bengal G~vprn

ment. I do not know. The total num-
ber of Muslim houses still in oc~upa
tion of displaced perSOllS is 159· -that 
is the answer. I have ~ubmitted to 
Government details 'If t\'/O small areas 
in my constituency: one, Aldmbaz~r 

where 18 houses are in possession of 
refugees, and another which I have got 
now with me, whiCh is in Panihati area 
where 38 Muslim houses are in pos-
session of refugees. Now. look at the 
position. The refugee families are 
living there. They are supposed to get 
alternative accommodation. They are 
not getting alternative accommodation 
near their places of wOl·k. Now, as 
regards the others who are MusliMS, 
their houses are being auctioned be-
caWle the taxes have not been paid. 
And We have had to rush about, trying 
to stop the auctioning of these houses. 
Now, I tell you, Sir, this 159 is totally 

incorrect. If you take Howrah, if yOU 
take Kankinarrah if you take Kamar-
hati, if you take Alambazar, if you 
take Panihati, even in this small area 
-leaving aside Murshidabad and 
Nadia-you will have mON than 
thousands of such uccupi(,d Muslim 
houses. This has never been assessed. 
This cannot be looked into, we are 
told,. Why then clo :\,ou say Ulat the 
problem is over? 

There is a question of two types of 
refugees occupying these houses: those 
who fall under the EVaCLlCi! Property 
Act, and those who fal! under the civil 
courts. They are both refugees. Are 
they not eligible for rehabilitation? 
These matters have not been decided. 
Yet they are bona fide refugee>. Up to 
Lhis day they have not receiVL'd a 
pelUly in the form of loans or any re-
habilitation benefits. 

I will now come to the ;;.uestion of 
loans, and I have done. On the ques-
tion of loans there was a lot of debate 
over here. I WaIlt to say one t;~ing. 

Nobody raised this point. As far as 
the West Pakistan displaced persons 
are concerned, I find that general 
remission has been ~anction<'d for non-
claimants and small loam~s of the 
west. I congratulate the ~Ilinister for 
having done that. I want him to do 
it in the case of the East Pakistan 
refugees. Is it wrong? We find that 
realisation of I~ns in the wesL i~ 57·55 
per cent against 2 ·56 in the ca&e of the 
East Pakistan refu~ees. Why? In the 
Estimates Committee, we knew why. 
Because, a very large portion 01 that 
57·55 per cent was book adjustment 
against claims. We in the Ea~t have 
not got one penny as claims. Even 
my hon. friend the Minist'~r had a Ofl.e 
llakh claim. Here are people who 
have left everything in East Paki&tan. 
They have not got anything. Histori-
cally there may be reasons fOf that. 
But least we can demand, we in the 
east, who have not received a penny 
in compensation, ean demand that at 
least the question of loans must be 
looked into more sympatheti('aHy. 
We are told that the Vi eat Bengal 
Govenunent has ~ aaked tQ look jn-
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to this question. Up till today, VI<! do 
not know what is happcnint:. Di~tre~s 
warrants are being iSJued. This is a 
point that I want the hon. Minister to 
look into. 

Three points I want the hGn. Minis. 
ter to answer. Fin't, assessment of the 
problem: whether he ha3 assessed 1 h" 
problem. NGW that the West Bengal 
Government has fai!!!d. the Centlal 
Government has failed to ave up to 
what they had promised i'l this HOilse, 
since a detailed assessment hns [lot 
been pGssible, I want them to consti-
tute a committee with the help of all. 
Do not make it an executive 
machinery. Make it a public thing. 
Let everybody come; let them give evi-
dence so that we can assess the prob-
lem. I want that we make a full state-
ment regarding the fact that anybody 
who comes out of East Pakistan 
squeezed by Ayubshahi will have full 
help, succour and rehabilitation bene-
fits, that we delete from the migration 
certificate the clause that he will not 
ask for any rehabilitation benefits. I 
specially ask Whdt is the policy of the 
Government regarding the partially 
rehabilitated. Will they be rehabili-
tated? Will they get help? If they 
want to go to Dandakaranya, will they 
be permitted to do so? I do not want 
that this policy matter should be left 
to this Ministry alone. It should be 
taken up by the Prime Minister him-
self. let him tel! the country wha.t is 
his opinion 8nd what he is going to 
do about these refugees, who have been 
fGreed out of East Pakistan. We in 
India' promised them that, after Inde-
pendence, even after P"artition, it any 
evil befalls them, we shall stand by 
them, we shall give them help and 
SUCCOUr. Let us not go against that 
pledge. 

,Shrlmati ItebUb liay: I have got a 
wire just now and I want to tell the 
House, which win be fully sympathe-
tic-not unsympathetic at all. In the 
Maldlr border, over 1,000' refugees have 
already come. Of them, six are dead. 
Oy~r 1,000' had COme a few days back. 
Now; it JIlay be more. Relief measures 

We" Bengal 
are needed immediately. I want to 
ask the hon. Minister not regarding re:-
lief measures alone. I want to ask 
whether Dandakaranya will be open 
for these new migrants who are com-
ing, whether any decision has been 
taken. The West Bengal Government 
has already requested the Central 
Government to send the new migrants 
to Dandakaranya. I do hope that 
some decision will be taken. I agree 
that the residue problem cannot be 
given because the residue problem. is 
still there and people are coming. 
What was wanted was the residue 
proble'Il.1 up to a certain date. The 
West Bengal Government, so far as I 
know, has got that problem. I do not 
want to reitera,te some of the things 
that the hon. Member said. Some of 
the'Il.1 are true. In other things, she 
may have a little bit exaggel'8ted. 
Substantially, they are correct; in 
su bstance, they are true. 

Shri Priya Gupta: There should be 
relaxation in respect of educa,tioh to 
the students in admission in colleges 
and universities. 

Shri H. P. Chatterjee: May I know 
whether it is a fact that during the 
Partition a solemn promise was given 
to minorities in East Pakistan that if 
they were imecure or in danger, they 
would be given shelter in India and if 
so, what the Government prop06es' to 
do now when we find that they are be-
ing squeezed out of Pakistan? 

Shri tndarajlt Gujta (Calcutttl 
South West):· According to the latest 
report available, the amount which is 
being sanctioned as relief for these 
new migrants is Rs. 2·50 for a period 
ot a tGrtnight per head. This works 
out to 18 naya pRise or 3 annas a day: 
I would like to know how long it is 
proposed to continUe this, whether the 
hon. Minister has. given his approval 
to this sort of inhuman mockerY, I 
would call it, to people who are in 
this helpless plight 

Shrl Mehr ChaDd KhanDa: TI\e 
questiQI} tllat Wa$ Mked by'the- hQit. 
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MQmber Shrimati Renu Chakravartty 
on the 27th April, 1962 reads as under: 

"Will the Minister of Works, 
Housing and Supply b~ pleased to 
state: • ' 

(a) whether funds under differen. 
heads have been made avail-
able to the West Bengal Gov-
ernment for refugee rehabili-
tation; 

(b) whether it is a fact that the 
State Government does not 
agree to the suggestion impli-
ed in the decision to wind up 
the Union Rehabilitation 
Ministry that the Ea~t Pakis-
tan refugee problem has been 
solved; 

(c) whether the assessment of the 
residual problem in rehabili-
tation of refugees in Eastern 
region has been completed; 
and 

(d) if so. whether a COpy of the 
assessment report will be laid 
on the Table?". 

answered this question fully on that 
day. Actually. the question had not 
come up in the House, and no supple-
mentary questions were asked. but 
this very question came up during the 
eight-hour debate on the Demands of 
my Ministry, from one direction and 
the other, and I answered it fully. 

The debat~ went on for three days. 
I think it opened on a Thursday and 
we adjourned at 3:30 p.m.' on 
Friday, and then we again met 
on Monday morning, when I 
replied to the .debate. To my 
ill-luck the hon. questioner, who is .0 

much worried and int"!r .. st~d in the 
u.nforunate people who have come 
from East Pakistan was not present in 
the House on all those three days: 

Shrl B. N. Mukerjee: What is thi~ 
insinuation? (Interruptions). 

Shrl Mehr Chand Khanna: May 1 
proceed? The han. Member was not 
l'~~ ~n 1111 thOR thr~ days, ~\i if 

she had been, possibly, she would have 
learnt from the remarks th~t I nHvip. 
that most of these matters had been 
fully covered. 

Shrimati Renu Chakravartty: I have 
read every sentence of your speech 
On this matter. 

Shri Mehr Chand Khanna: But I 
have no hesitation in going over that 
ground once again. 

Shrimati Renu Chakravartty: The 
hon. Minister may answer th:, ques-
tion why the assessment is not there. 

Shri Mehr Chand Khanna: I never 
interrupted my hon. friend even for a 
second when she spoke. Now. let 
her please allow me to go on. 

Shri H. P. Chatterjee: The han. 
Minister is making only personal re-
ferences. That is the difficult\,. Let 
hIm just answer thc questions raised. 

Shri Mehr Chand Khanna: As 
regards West Bengal, up till the end 
of the last financial year. we have 
~pent a sum of Rs. 124 crorcs on the 
rehabilitation of displaced persons 
who havp. come from East Pakistan. 
Agah, for the year 1962-63, for which 
the Budget has only recently been 
passed, I stated in reply to a queslion 
that a sum of Rs. 461'98 lakhs Ihas 
hecn provided for. One thing is obvi-
ously clear that this process of reha-
bilitation is continuing; when we 
make a provision of nearly Rs. 5 
r.rores in the Budget, ~t is implied that 
this work is being continued. That 
is point No. l. The second point is that 
the monev that we provide for the 
Dandakaranya project is not inCluded 
in this Bud.i(et. For that, I believe-.I 
am talking from memory-we have 
made a provision of about Rs. 7 
crores for thp. year 1962-63. 

Thirdly. I had stated in the House 
that there is sort of impression which 
has been created, very unfortunatel:!, 
for us. from some interested quarters, 
I do not know why, 1Jhat the Rehabi~ 
lit~ti9~ pepartmellt hlil.s beep. ~losed. 
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I had read out in detail the letter 
that I had written to the Chief Min-
ister of West Bengal, br. B. C. Roy, 
long before 10th April, 1962 when the 
new Government was formed. that 
there shall be a continuity of the re-
habilitation work and that the old 
policy directives shall be follow cd. I 
would on.)y read out three 01' four 
lines from that letter 

Shri Priya Gupta: It is relevant 
only to you and not to us. 

Shri Mehr Chand Khanna: .. so that 
the HOllse might appreCiate the real 
position. I wrote to Dr. B. C. Rov on 
the 26th March, 1962 as follows. I am 
reading out only the last paragraph of 
that letter; which reads thus: 

"My object in writing to you in 
such detail is to assure you that 
there would be no interruption in 
the continuity of the work of the 
Ministry and we are anxious that 
t.hp continuity of policy and direc-
tion in regard to the completion 
of residuary work of the Ministry 
should be maintained". 

So, bhere should be no apprehensioCl 
in any quarter that the work of reha-
bilita tion of the displacpd persons 
from East Pakistan who have come 
either into West Bengal or into Tri-
pura or into Assam is being suspend-
ed; that work is being continued. 
That is the first point that I would 
like to urge in this connection. 

The second point is that Shrimati 
Renu Ohakravartty has said that I 
have closed my office in Calcutta' 
that, I believe, 'needs a !'ittle eXPlana~ 
tion. That is a statement of fact. 
Nearly eight years ago when I was 
appointed Minister, I shifted my 
headquarters from Delhi to Calcutta 
and I stayed there all the time. 

Shrl Dinen Bhattacharya (Seram-
pore): Old stOry. 

Shrl Mehr Chand Khanna: But to-
day the position 'is this, that the Min-
ister i~ the same-I remain the Mill-
liter of Rehallilitation., . 

West Bengal 
Shri (ndrajit Gupta: The problem 

is the sam£'. 

Shri Mehr Chand Khanna: .. My 
Deputy Minister, Shri Naskar, remains 
the same, my Secretary remains the 
Rame .... 

Shri Dinen Bhattacharya: Only 
additional jobs are there. 

Shri Mehr Chand Khanna: My 
Ministry remai~s the same, except 
that there are now two departments 
of this Ministry; one is 'Rehabilitation' 
and other is 'Works'. So I want to 
set a t rest any misapprehension or 
misconception that has been conveyed 
.... , or is being deliberately convey-
ed, that we are shirking responsibi-
lity. 

Shrima!i Renu Chakravartty made 
a very unfortunate remark. That 
was this. While addressing some 
Members sitting on this side of the 
Housc-I believe She was rather emo-
tional-she said: 'You do not appear 
to be interested in the rehabilitation 
of the unfortunate people from East 
Pakistan .... 

An lion. Member: A very true 
statement. 

Shri Mehr Chand Khanna: If she 
had then been present here, she would 
have realised that more Members 
spoke from this side of fue House for 
those unfortunate people than from 
the other side (Interruptions). 

Shri Dinen Bhattacharya: We were 
not given opportunity to speak. 

Shri II. P. Chatterjee: You said 
that the rpfugees by nature are 
habitual defaulters. That showed 
your ment3lity. Do not hide it 
it (Interruptions). We have seen 
your mentality. 

Shrl Mehr Chand KhalUlA: The 
han. Member is, in one wav, fortu-
nate, because he cannot hear what I 
say whereas I can hear what he says. 

We have got as much sympathy for 
them as anybody else. If we did Dot 
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have sympathy for these unfortunate 
people, should we Ihave spent RS.125 
crores? Wou-Id we be making allC?ther 
allocation of Rs. 12 crores? Would we 
be tak~n'g lands from Madhya Pradesh 
and Orissa and taking displaced per-
sons ~rom East Pakistan to Danda-
Warailya? (Interruptions). 

Shrlmati Renn Chakravartty: Why 
don't yol! CO'rne to the point? 

!Hu1 Mebr Chllilld KhaJlJla: Till six 
ml)nths ago, th'e han. Member herself 
opposed violently the Dandakaranya 
seheme~ She did not want a single 
!lengali to' gO' from West Bengal to 
])an"dakaranya: 'The scheme is bad, 
the sch'eme must be truncated, the 
scheme is no good .... 

SImi Prlya Oapta: This is all 
WI"OPig, 171414 fide propaganoo. Do not 
say wrong things (lnterruption3). 

Shri MeJu Chand Khanna: I still 
maintain tlbat Shrimati Renu Chakra-
vartty was at one time not well dis-
posed towards the Dandakaranya 
scheme. 

SJuimatl Renn Chakravartty: Why? 

Shri Mehr Chand Khanna: am 
glad she has ~hanged her view. I am 
glad that she is wedded to the 
sciheme,. she wants the people from 
East Pakistan to gO to Dannakaranya .. 
(lnterru.ptions) . 

Shrl H. P. CbatterJee: See his men-
tality. 

slMibati Ren'ir Chaknvartfy: What 
about the Rajshahi refugees? Come 
to the point. 

81It'1 Pnflhat Ka,: YOIl reconsti-
tuted' the Dandakilranya Authority 
lreeause you were bungling at that 
time. 

SbirI ..... Chdtl BURa, I am 
c&mirig 111 the Rajll1'lahi refugees. Why 
are- you getting excited. 

Sbri H. P. Chatterjee: It is not your 
oWn'rircme7', If is- the natio.,'s money. 
.. pirtttioned the country. Do not 

of Displaced PerBOmI 12<390 
in West Bengal 

forget that. What is thIs 'money, 
money'? 

Shl"1 Mehr Chan'll Khanna: Shrimati 
Renu Chaktavartty made another un-
fortunate remark. That is in refer-
ence to the Nchru-1..iaquat Pact. She 
may be quIte justified in saying that 
Pakistan has not honoured the Nehru~ 
Liaquat Pact. They !have not hon-
oured the worn of their own late 
Prime Minister. But I make bold to 
say that we have honoured the Nehru-
Liaquat Pact. Every word hlls been 
honoured. 

Sb'tl It. P. Chatterjee: No, no. You 
hav~ al!\O closed the bord,er (Inter-
ruptions ). 

Shri Dasaratha Deb: You have not 
kept your word. How can you say 
like that? 

Shri H. P. Chatterjee: Don't talk 
like a child. We know you. 

Slrrl Mehl" Chand Khanna: Yes, you 
know. 

Shri H. P. Chatterjee: Deinll a re-
fugee, you are an enemy of the re-
fugees, I know. 

Shri Deshpallde (Nas'ikl: Sir, I want 
to raise a point of order. 

Shri Mehr Chand Khanna: Sir, I 
crave your protection, I should hp. 
allowed to proceed. 

Mr. Chairman: Order, order. 

Shri R. P. Chatterjee: That is what 
say, he is acting like that. 

MI'. Chah'nlan: Such feelings have 
to be suppressed. They are not to 
be e"pressed. He must remember 
that. 

ShTI' Meh\' Chaai!' Kh'all'llll: I am 
speaking about the Nehru-Liaqat 
Pad. There wpre two aspects of the 
Nehru-Liaqat Pact. One was we 
should invite those-Muslims who had 
gone from West Bengal, Assam and 
Tripura to Pakistm. We inVited them 
back, and I assert that, bartlng • 
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cnuple of lakhs, nearly 15 lakhs who 
went to Pakistan, all of them, came 
back. We restored them their hold-
ings by and large, we gave them large 
grants, and we saw that they were 
rehabilitated. The story on th~ other 
side may be very unfortunate, and I 
said the other day, and I repeat, that 
while 25 lakh Hindus had come from 
East Pakistan at the time the Nehru-
Liaqat Pact was arrived at, anot!ler 17 
lakhs came till about 1957, making a 
total of 42 lakhs, but I should not be 
blamed for that. 

Shrimati Renu Chakravartty: What 
about the migration certificates you 
are forcing upon the Hindu refugees 
wanting to come away? 

Shri Mehr Chand Khanna: Again I 
feel that the han. lady Member blows 
hot and cold in the same breath. She 
accuses Pakistan where the Hindus 
who arc coming from East Pakistan 
are concerned, but when we start 
talking about thp Tibetan refugees, 
her attitude is entire:y different. My 
Government trl'ats a refugee as a 
refugee. Whether they conle from 
Tibet or East Pakistan, if they are 
refugees, they ~hall receive the same 
humane treatment. 

Shrimati Renu Chakravartly: What 
about the Rajshahi refugees? 

Shri Mehr Chand Khanna: am 
glad that she has spoken a little 
bluntly about Pakistan today. Up till 
now my friends opopsite have never 
talked in these clear terms. She used 
the words tlhat these unfortunate 
people were being squeezed out of 
Pakistan. J used those words myself 
in this very House the other day. I 
feel it is very unfortunate. 

Shri J. B. SillCh (Ghosi): Be proud 
of that. 

Shri Mehr Chand KhaDna: You 
need not be proud, of it, but J can tell 
you one thing. It is most unfortunate 
that even aftar 15 years of the parii-
tion, even after 15 years of lihe setting 
up of India IIDd Pakistan, the millori-
ties in Pakistan feel insecure today, 

West Bengllt 
and they have to come out, wbile en 
the other hand the picture js .. t we 
are blamed that Muslims are comiDC 
from Pakistan and we are giving them 
shelter in Tripura and Assam. 

Shrimatl BeIlU Cltakravartt)': What 
about the migration certificates for 
the Hindus? 

51tri Mehr ChaDd ·J[lwIDa: I 8m 
coming to that. 

Shri H. 1'. Chatterjee: You are 
beating about the bush. This i. tlwt 
way of avoiding things. 

Iihri Mehr ChaDd K.b.aDaa: I am 1I0t 
avoiding anyt.b.i!1g. I am replying to 
the points one by one. 

Mr. Chairman: He has another llYe 
minutes now. 

Shri Mellr ChaDd K.b.amIa: Very 
weI!. I will take another fiye minM"". 

Shri H. P. Chatterjee: And lav" 
yourself. 

Shri Mehr Chand Khanna: As far as 
the refugee problem is concerned, I 
leave it at that. I only to wish to teU 
the House, as I have said belore, that 
money is being provided for rehabili-
tation of the partially rehabllltated, 
but as I said in the Hou~e the other 
day, a partially rehabilitated can 
either be rehabilltated in West Bencal 
or in Dandakal·anya. We pay the 
money hundred pl'r cent. It is entirely 
for the Government of West Bengal to 
decide whether they would like these 
people to be rehabilitated in West 
Bengal, then, can provide the !und8 
but if they want these people to ~ 
taken to Dandakaranya_nd I do 
hope I will have the co-operation of 
my friends silling oppollite-we will 
make arraDilo!ments for them in 
Dandakaranya. 

. Shrlmatl Kenu Chakravartty: Where 
IS the assessment report? 

Shri Dasaratha Deb: What about 
the new refugees? 

.Sbrimatl Benu ChakravartlYl, Pive 
mlDutes more, poor man. 
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Shrl Mehr Chand Khanna: Let me 
talk about these urifortunate people 
who are now co:ning out of Rast Pak-
istan. I feel very sorry for them, .... 

Sbri H. P. Chatterjee: Sorry? 

Shri Mehr Chand Khanna: .... be-
cause I know that 15 years ago when 
we had to come, we came under very 
difficult and tragie circum~tances. It 
is past history today, but having lived 
in Pakistan, if a man has to leave 
his home after 15 years, it must be 
very hard and cruel on him. So, I 
feel that tihey deserve every possible 
sympathy and consideration. 

Shrimati Renu Chakravartty: Wh«t 
~bout the migration certificates? 

liihri Mehr ChaDd Khanna: I am not 
going to leave any point out. 

Don't do your hands like this. You 
only do it here I know. Better do it 
there. I know what you do there. 

Shrl H. P. Chatterjee: Yes. I have 
been 30 years in the Congress, more 
than 30 years. Rs. 60 crores were 
wasted on maintaining these camps 
in West Bengal. ..... (Interruptions.) 

An Hon. Member: It was because 
of your bad mana'gement. 

Shri Mehr ChaDd Khanna: I am 
talking about these unfortunate re-
fugees and I made a very long state-
ment in the House the other day. 

Shri H. p. Chatterjee: You waste 
all the money an:! put the blame on 
us! 

SUi Mehr Chand Khanna: I beg to 
submit that in the statement, I made 
it clear in the House the position in 
regard to those people who are now 
coming from East Pakistan. NOV\<· 
you have to consider one or two facts 
or factors. One is whether we shall 
accept only those who come out on 
migration certificates or whether we 
should even accept those who come 
out without any migration certificates. 

Shrlmatl Renu Chakravartty: When 
will you decide? They arc already 
I.ere. 

Shri H. P. Chatterjee: Let us see 
how good you are (lnterruptionaJ .. 

Shri Kaghunatll Singh: Sir, such a 
senior Member is interrupting like 
this and is putting a bad example be-
fore young men in this House. 

Shri Deshpande: I want to know 
whether this sort of exhibition of hot 
temper alllj the attempt to use the 
poor refugee problem for poli tical 
purpose is proper and in order? 

Shrimati Renu Chakravartty: What 
is the political purpose'? We want 
that something should be given to 
the refugees. 

Shri Deshpande: Sir, on a point of 
order. They want to raise points but 
they do not want to listen to reason 
and argume11~ ...... (Interruptions.) 

Mr, Chairman: Order, order. He 
may be allowed to proceed. 

Shri Mehr Chand Khanna: If I am 
allowed to speak three minutes more, 
I shall stute may point of view. I 
was saying that there is an open 
border between India and Pakistan-
I believe about 700-800 miles. If any-
body comes across it would be a 
q uc,tion for the Government to consi-
der in consultation with the Govern-
mpnl of West Bengal whether each 
and every person who crosses from 
Eust Pakistan into India through an 
open border is to be accepted as a 
migrant or as a jisplaced person .... 

Shrimati Renu Chakravartty: That 
is our question to you. 

Shri Mehr Chand Khanna: ...... and 
is to be provided rehabilitation benefit. 
The other is the case of those who 
come on migration certificates; hard 
cases and eligible cases among them 
should be helped. There are certain 
conditions attached to the migrations 
certificates which are being issued 
td:!ay. If there is some difficulty in 
the procedure, it can be looked into. 

Shrimati Renu Chakravartty: When? 
Shrl Mehr Chand KhanDa: The cliftl-

culties can be removed and possibly 
a more liberal attitude can be taken. 
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In regard LO the issue of migration 
certificates I again place before the 
!Iou,,'. It' has to be considered whe-
ther it would be :iesiraule or whether 
we may agree to this aspect of the 
matter that anyone who comes from 
East Pakistan or says he has come 
from East Pakistan without any mig-
ration certificate should apply for 
rehabilitation assistanct'. Secondly, 
imp:iedly Shrimati Renu Chakravartty 
iI"." al'cpptC'd one thin!: that there is 
not much room in West Bengal for 
thest' unfortunate p('ople. 

Shrimati Renu Chakravartty: I never 
said it.... (lntterllption ... ) 

Shri II. P. Ciiattec'jee: The Santhals 
who have come over here-none of 
them have got any migration N'rtifi-
cate, 

S';ri Mehr Chand Khanna: If you 
do not want to listen to me, I will sit 
down; it is already one hour. 

Pn'v;osuly thc' position was, that 
wa;; the view of the West Bengal 
Government that there Wf'f(' no lands 
in We"t Bengal. 

Shrimati Renu Chakravartty: W.· 
hav!! nevC'r accepted that position. 

18 hI's 

Shri Kamalnayan Bajaj (Wardha): 
You can provide in West Bengal for 
t hose refugees who could be rehabili-
tated there. 

Shri Mehr Chand Khanna: It has 
bl'cn suggested that they should be 
taken to Dandakaranya. 

Shrimati Renu Chakravartty: Thpy 
will l1l'ver go. 

Shri Mehr Chand Khanna: With a 
view to take them to Dandakaranya 
the main thing that has to be taken 
into consideration is we have to con-
sult the Governments of Madhya 
Pra'jesh and Orissa. When we started 
taking the refugees from the camps 
in West Bengal to Dandakaranya, a 
decision was taken at the level of the 
10vernments of Madhya Pradesh, 
Orissa and West Bengal and of the 
1141 (Ai) LSD-11. 

West Bengal 
Central Government, bccause the lands 
are to be provided by the govern-
ments of Madhya Pradesh and Orissa. 

The second point is this. There is 
not enough time, and you have al-
ready been indulgent to me. We want 
to look into the human aspect of thiS 
problem. We have every sy.mpathy 
for these unfortunate peoplc. 

Shri Indrajit Gupta: Why are you 
paying only Rs. 2'15? Please answer 
my questiOn about relief? (lnterrv.p-
li01ls.) 

S .lfi Mehr Chand Khanna: This 
thing will not suit you-what I am 
going to say before the House! What 
I am saying is this. Dr. B. C. Roy 
has written to me in this connection. 
I have also talked to him at about 
3'30, an hour or two before the debate 
started. I am also meeting the Prime 
Minister, anj I have got an appoint-
ment with him. We arc going to have 
a decision with regard to the refugees 
within a day or two. Dr. B. C. Roy 
has told mp that about 3,000 persons 
have come in from Rajshahi to Maida. 
They are living in very difficult con-
ditions in Maida. The monsoon has 
set in. Whatever action has to be 
taken in regard to their relief or re-
habilitation, this action has to be ex-
pedited. I wish to tell the House that 
1 am looking into this matter. I have 
discussed it also with the Chief Min-
ister of West Bengal and I am going 
to sec the Prime Minister of India 
tomorrow. If need be, I shaIl also 
go to Calcutta and look into this 
problem on the spot. 

Some lion. Members rose-

Shrimati Renu Chakravartty: The 
mply is very unsatisfactory. (Inter-
ruptions. ) 

Mr. Chairman: The House stands 
adjourned to meet again at 11 a.m. 
tomorrow. 

18.02 hrs. 

The Lok Sabha then ad;ourned till 
Eleven of the Clock on Thursday, 
June 21, 1962/Jyaistha 31, 1884 
(Saka). 


